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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

" HYDERABAD BENCH : AT HYODERABAD

(.
DA 1397/93, ° Dt. of Order:10-11-93,

‘1. 5.85akhunthala Devi
2. g8.R oSUh&Sini

3. Smt,Afaar jehan
| ' , eeeshpplicants
Vs )

1.,The Divisional Rlys ﬂanagsr,
(Personnel Branch)}, SC Rlys,
Vi jayawada, Krishna District,

2. The Chisf Personnel Officer,
s.C.Rlys, Sec'bad.

3, The Divisional Personnel Officer
(Co-ord), S.C.Rlys, Vijayawada.
|
.«ssRespondents

\ o _
Counsael for tha applicants : Shri M.V.K.Vishvanatham

Counsel for the Respondents @ Shri N.R.Devraj, SC for Rlys
-

CDRAN:‘

(1]

THE HON'BLE 3JUSTICE SHRI V.NEELAORI RAD VICE CHAIRMAN

\
THE HON'BLE SHRI A.B.GORTHI

MEMBER (A)

..02.
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3. Heard the learned counsel for the applicants, Shri
MVK Vishwanatham and the learned Senior Standing Counsel for

the raspondents Shri N,R,Devaraj.

4. It ie manifeast from the Judgment dated 16.8,1993 in
DA 354/93 that the Substitute Teachers should be allowed to
2¢ continued if th= vacancies avist even after the candidates
selected by the Railway Recruitment Board are appointed/and
the Substitute Teachers have to be considerad for absorntion
in the vacancies that may arise upto 31.12.1994. Tt is
admitted even for the respondents that a vacancy for the
post of Te;ugu Pandit Grada-I1 existsin Vijaywwada EPivision
evaen after the candidate selected by the Railway Recruitment
Roard was posted. Qfcourse, the order “dated 16.8.1993 in

OA 354/93 does not indicate as to whether the regularly
selected candidates have to be posted only in th= vacancies
that exist or whether they can ba posted in posts where
Substitute Teachers/Assistant Teachers are working and 1if

recular candidates are posted in the vlate;where Substituke

-—

Teacheré/Assistant Teachers are working, latter kas to he

transferred to the places whare the vaca;ngéxist. Vim feel/
that the Substitute Teacher cannot claim preference to the!
reqular teacher in regard to the place of posting. So, if
is open to the administration to pa=xx post regularly seg
Fmachers/Assistant Teachers even iﬁ places where Subst;
Teachcrs/Assistaﬁt Teachars are working’and the latte,
be postéd where the vacanclesexist, if it is in
of admi%istration. iHence, the order appoinﬁing t
s:lecteﬁ candidate as Grade-II Telugu Pandit in
Mixed %igh School, English Medium at Rajahmundr

held as against the order in OA 354/93, But j
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JUDGHMENT

(AS PER HON'BLE SHRT JUSTICE V,NEELADRI RAO, VICE CHAIRMAN)

The 1st applicanf was Substitute Teacher Grade-IT
(Telﬁgu ?andit) inlthe Railway Mixed High School (English
Medium), Rajahmundry while the applicant ¥o.2 is the

Aesistant ! .
Substitute/Teacher in ths same school at Rajahmundry and
tha 2rd anplicant is the Substitute Assistant Teacher in
the Railway Mixed Higbh Echool ENM), Vijaﬁawada. This OA
was filed praying for a diraction to = th= r=spondents to
screen the applicants for regular absorption as per the
directions contained in the order dated 16.8.1993 in DA
154/93 cn tre file of this Bench and for a declzration that
the action of tha resoondents in terminating their services
when clear vaegncies avist, is arbitrary and illegal and t

consaguantly kk®m to sat-aside the order dated 25,10.135933

terminating their services.

2 " Reply dated 7.11.1993 was filed by the Assistant

Darconnel Officer in the office of the 1lst respondent.
-in .
Thare/it is stated that the services of the applicants 2 and 3
: ] ‘
are not terminated. It is further stated that the = services

of the 1st applicant as Telugu Panidit Grade-~IT in the school
at Rajahmundry are terminated when a regular candidate
sel=cted by the Railway Recruitment Becard was posted there

. O.JU\o :
as Grade-II Telugu Pandit. Tt is furiher stated therein that
£,

.

wnen there is a vacancy of Grade-II Telugu Pandit in the
Rallway School at Satyanarayanapuram, Vigayawada, the 1st
applicant was reappointed as T=lugu PanditGrade<IIl on § pay
of Rs,1200/— in the pay scale of %,1200-2040 as per tha order
dated 5.11.1993 issued by the Divisional Personnel Dfficer,

Vi jayawada-cum=Manager & Corresnondent, Railway Schonls.

contd...}
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prior to 7.11.1993, they may avproach this Tribunal for

directions hy filing M.A.

7. 0A is ordered accordingly at the admission stage.

No costs. o o e\

Date...... .............. ' \0' { |
................. - ]
- Coeurt Officer ]ﬁ %

‘.en_tral Administrative Tribuns'
Hyderabad Bench
Hvderabed.

oS

1. The Divisional Railway Manager,
(Personnel Branch), S.C.Rlys,
Vi jayawada, Krishna Dist.

2. The Chief Personnel Officer,
S.C.Plys, Secunderabad.

3+ The Divisional Personnel Officer(Co-ord),
S.C«.Rlys Vijayawada.

4, One copy to Mr.M.v.K.vishvanatham, Advocate ®*SINDHU"
8-3=678/69, PBragati Nagar, Yousufguda, Hyd.

5. One copy to Mr.N.R.Devraj, SC for Rlys, CAT.Hyd. i
6. One copy to Library, CAT.RHyd.
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